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(ii) Astatem nt (in English and Hindi)

explaining th: reasons for not laying
simultaneously the Hindi version
of the above Report on the Table.

[Placed in Likrary. See No. LT-4643/70
for (i) and (ii).]

I. AnnvarL R porT (1969-70) OF THE
AIr-INDIA

11, ANNUAL R PORT (1969-70) OF THE
INDIAN [ .RLINES

THE DEPUTY MINISTER IN THE
MINISTRY OF I'OURISM AND CIVIL
AVIATION[DI . (SHRIMATI) SARO-
JINI MAHISH] : Sir, I beg to lay on
the Table a cojy each of the following
papers, under su »-section (2) of section 37
of the Air Corpotations Act, 1953 —

(i) Annual Report of the Air-India
for the year 196g-70 (in English and
Hindi).

(ii) Annual Report of the Indian
Airlines for the year 1969-70 (in English
and Hindi).

[Placed in Lil rary. See No. LT-4613/70
for (i) and (ii.)]

1. ANNUAL Ac 10UNTS {1969-70) OF THE
Ar-INDIA AND THE AUDIT RRPORT
THEREON

1I. ANNUAL & =couUNTs (1969-70) OF THE
INDIAN .'IRLINES AND THE AUDIT
REPORT * HEREON

DR. (SHRIIIATI) SAROJINI MA-
HISHI : Sir, I < iso beg to lay on the Table
a copy each of t ¢ following papers, under
sub-section (4) of section 15 of the Air
Corporations Act, 19537~

(i) Certifie! Annual Accounts of the
Air-India fo the year 1969-70 and
the Audit R -port thereon.

(ii) Certifi-d Annual Accounts of the
Indian Airlines for the year 1969-70
and the Audi Report thereon.

[Placed in Library . See No. LT-4614/70
for (i) and (i1).]

ANNUAL REPORT AND AccounTts (1969-70)
oF THE MAaNGA st OrRe (INDIA) LiMiTED,
NAGPUR ND RELATED PAPERS

SHRI NITI RAJ SINGH CHAU-
DHARY : Sir. I also beg to lay on the
Table a copy each of the following
papers (in English and Hindi), under
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sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(i) Eighth Annual Report and Ac-
counts of the Manganese Ore (India)
Limited, Nagpur, for the year 1969-70
together with the Auditors’ Report on
the Accounts.

(ii)_ Review by Government on the
working of the Company.

[Placed in Library. See No. LT-46
for (i) and (i1)] 4ba1/70

THE MiNerar ConcessioN (THIRD
AMENDMENT) RuLEs, 1970

SHRI NITI RAJ SINGH CHAU-
DHARY : Sir, I also beg to lay on the
Table a copy of the Ministry of Petroleum
and Chemicals and Mines and Metals
(Department of Mines and Metals) Noti-
fication G.S R. No. 1974, dated the 12th
Novqml?er, 1970 (in English and Hindj),
publishing the Mineral Corcession (Third
Amendment)  Rules, 1970, under sub-
section (1) of section 28 of the Mines and
Minerals (Regulation and Development)
Act, 1957. [Placed in Library. Se No.
LT-4619/70.1

NOTIFICATION UNDER THE ESSENTIAL
CommMonrTies Acr, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD,AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. JAMIR) :
Sir, I beg to lay on the Table, under
sub-section (6) of section 3§ of the
Essential Commodities Act, 1955, a
copy of the Ministry of Food, Agricul-
ture, Community Development and
Cooperation (Department of Food) Noti-
fication G.S.R. No. 1987, dated the grd
December, 1970 (in English and Hindi).
[Placed in Library. See No, LT-4624/70]

1. ArPROPRIATION AccoOuNTs (1968-69)
OoF THE DEFENCE SERWVICES, AND
COMMERCIAL APPENDIX THERETO

11. Auprr RePoRT (DEFENCE SERVICES),
1970

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : Sir, I beg to
lay on the Table a copy each of the follow-
ing papers (in Hindi) :—

(i) Appropriation Accounts of the
Defence Services for the year 1968-6g
and QCommercial Appendix thereto.
[Placedin Library. Se¢ No. LT-4626/70}
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Commusston on
ii) Audit Report (Defence Services),
19(70? [Placed in Library. See No.

LT-4625/70.]

Tue FunpaMENTAL (FIFTH AMENDMENT)
Rutres, 1970

HRI K. R. GANESH : Sir, I also beg
10 ?ay on the Table a copy of the Ministry
of Finance (Department of Expenditure)
Notification S.O. No. 334.6, dated the 6t'h
October, 1970 (in English a}nd Hindi)
publishing the Fundamental (Fifth Amend-
ment) Rules, 1970, undcr'sub-seqtlon (2)
of section g of the All India Services Act,
1951. [Placed in Library. See No. LT-4631/

70.]

NoTtiricaTions CUNDER THE CusToms
Act, 1962

SHRI K. R. GANESH : Sir, T also
beg to lay on the Table a copy each of
the following Notifications (in English
and Hindi) of the Ministiy of Finance
(Department of Revenue and Insurance),
under section 159 ot the Customs Act,
1962 —

(i) Notification G. S. R. No. 1966,
dated the 28th  November. 1970,
together with an Explanatory Memeo-
randum thereon.

(ii) Notification G. 8. R. No. 1086,
dated the 5th December, 1970, together
with an Explanatory Memorandum
thereon.

[Placed in Library. See LT-4628/70

for (i) and (ii).]

ANNUAL REPORT AND  ACCOUNTS

(1969-70) OF THE HINDUSTAN STEEL

LimTED, RANCHI AND RELATED
PAPERS

SHRI OM MEHTA : Sir, on behalf
of Shri Mohd. Shafi Qureshi, I beg to
lay onthe Table, under sub-section (1)
of section 160A of the Companies Act,
1956, a copy each of the following
papers i—

(i) Sixteenth Annual Report ,l,.'and
Accounts of the Hindustan Steel Limi-
ted, Ranchi, for the year 1969-70,
together with the Auditors’ Report on
ths Accounts.

(ii) Review by Government on the
working of the Company.

[Placed in Library. See No.LT-4633/70 1

for (i) and (ii).]

[ RAJYA SABHA]

Maharashtra-Mysore- 92
Kerala Boundary Disputes

AvupiTEDp Accounts (1968-69) oF THE
EMmrLoYEES’ STATE Insurance Cor-
PORATION AND RELATED PAPERS

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA AZAD) :
Sir, I beg to lay on the Table, under sec-
tion 36 of the Employees’ State Insurance
Act, 1048, a copy (in English and Hindi)
of the Audited Accounts of the Employecs’
State Insurance Corporation for the year
1968-69, together with the Audit Report
on the Accounts. [Placed in Library.
See No. LT-4634/70.] -

REPORT OF THE COMMISSION
ON MAHARASHTRA-MYSORE-
KERALA BOUNDARY DISPUTES
(VOL.T) 1967 AND STATEMENT
BY MINISTER IN RELATION
THERETO

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PERSONNEL
IN THE CABINET SECRETARIAT
(SHRI RAM NIWAS MIRDHA)
Sir, I beg to lay on the Table a copy of
the Report of the Commission on Mahara-
shtra-Mysore-Kerala ~ Boundary Dis-
putes. . . (Interruptions.)

1 PM.

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA) : Sir, I
rise on a point of order.

SHRI M. S. GURUFADASWAMY
(Mysore) : Sir, on a point of order.

SHRI MULKA GOVINDA REDDY
(Mysore) : Sir, on a point of order.

(Interruptions,)

SHRI S. N. MISHRA : Sir, I am on
a point of order. He cannot lay it...
He cannot lay it. (Interruptions).

SHRI M. S. GURUPADASWAMY :
He cannot lay it... (Interruptions).

SHRI S. N MISHRA : Can he lay
it? That is the point 1 am raising.
How can he?... (Interruptions.)

SHRI N. K. SHEJWALKAR (Madhya
Pradesh) : No statement before the point
of order. o

SHRI M. S. GURUPADASWAMY
He cannot lay it... (Interruptions.)

SHRI S. N. MISHRA : Sir, my point
of order is that thisstatement that is sought
to be laid by the hon. Minister...



